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The Indian Institutes of Management (Amendment) Bill, 2023 ? passed
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SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOQOPET): Thank you, Sir, for allowing me to
speak on this Bill. ...(Interruptions) | would welcome this Bill, and also appreciate the hon. Minister for including the
National Institute of Industrial Engineering (NITIE), Mumbai under the ambit of IIM, Mumbai. ...(Interruptions) But the
problem with this Bill is with regard to what the Ministry has been saying for the last three years and what they have

brought in. ...(Interruptions)

The first thing is with regard to the National Education Policy (NEP). The National Education Policy was

launched by the Ministry about three years back where it had a vision that it will give more autonomy and
freedom to the institutes to launch new courses. But this Bill is actually going in the opposite direction after
inclusion of Visitor?s clause in Section 10 (2) and in Section 16 (c) of the Bill. ... (Interruptions) This actually
removes the autonomy of these institutes. ... (Interruptions) These are the powers which these institutes have
been using for the last 40 years, and they have produced amazing CEOs who are providing their services

across the country. ... (Interruptions)
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AT FHU : AT 55 Sft, 31 uedra v fob freges or g fapa omg |
? (QAYF)
SHRI DHARMENDRA PRADHAN: Sir, | beg to move:

?That the Bill be passed.?
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AR Y T4T 6T HRIGET TRE Soidx T e dd & 1T SIfT & JdT 8l

12.43 hrs

The Lok Sabha then adjourned till Fifty Minutes past

Twelve of the Clock.

12.50 hrs

The Lok Sabha re-assembled at Fifty Minutes past Twelve of the Clock.

(Shri Rajendra Agrawal in the Chair)
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